
 ३2597  Leave  of
 Absence

 We  are  naturally  concerned  with
 the  health  of  our  Members,  our  col-
 leagues.  The  House  should  be  assur-
 ed  that  they  are  under  competent.  if
 not  the  best,  medical  treatment.  Can
 the  Chairman  assure  us  on  that  score?

 Shri  Khadilkar  (Khed):  On  the  last
 occasion  when  the  hon.  Member  rais-
 ed  this  issue,  I  had  assured  him
 that  the  Committee  would  see  that  if
 there  was  any  s>rious  illness.

 Shri  Hari  Vishnu  Kamath:  This  is
 for  the  second  time.

 Shrj  Khadilkar:  it  might  be
 pointed  out  in  the  Report  itself.

 So  far  as  Shri  Kayal  is  concerned,
 we  have  had  a  letter  from  him,  He
 is  suffering  from  peptic  ulcer.  He
 himself  has  written  that  it  is  not
 serious.  Shri  Kashi  Ram  Gupta  is  in
 plaster  for  some  fracture.

 Shri  Hari  Vishnu  Kamath:  Is_  it
 serious?

 Shri  Khadilkar:  No.
 worry  about  that.

 Shri  Hari  Vishnu  Kamath:
 Shri  N.  R.  Ghosh?

 Shri  Joachim  Alva  (Kanara):  There
 are  some  Members  who  are  in  deten-
 tion.  I  would  like  to  know  whether
 their  salaries  are  being  remitted  to
 them.  If  Sheikh  Abdullah  could  get
 a  substantial  cheque  when  he  was  in
 detention  for  anti-national  activities,
 I  do  not  know  how  MPs  should  not
 get  their  salaries  while  in  detention.

 Mr.  Speaker:  That  is  a  different
 thing.  I  cannot  decide  it  in  this  man-
 ner.

 I  take  it  that  the  House  agrces  with
 the  recommendations  of  the  Commit-
 tee.

 Some  hon.  Members:  Yes,
 Shri  Hari  Vishnu  Kamath:  After

 the  assurance  of  the  Chairman,  yes.
 Mr,  Speaker:  The  Members  will  be

 informed  accordingly.

 He  need  not

 About
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 VASSAKHA  13,  887  (SAKA)  Re:  Statement  72598 on  supply  of
 footwear  to  miners.

 2.46  hrs.

 STATEMENT  ON  SUPPLY  OF
 FOOTWEAR  TO  MINERS

 The  Minister  of  Labour  and  Em-
 Ployment  (Shri  D.  Sanjivayya):  On
 April  19,

 Mr.  Speaker:  I  take  it  that  the
 statement  is  about  the  purchase  of
 footwear  for  miners,  and  it  is  about
 6-7  pages.

 Shri  D.  Sanjivayya:  Yes.

 Mr.  Speaker:  There  is  already  a
 half-hour  discussion  fixed  for  some
 day.

 The  Minister  of  0  nica
 and  Parliamentary  Affairs  (Shri  Satya
 Narayan  Sinha):  7th.

 tions

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  What  is  the  subject?

 Mr.  Speaker:  It  is  about  supply  of
 footwear  to  miners.  If  the  statement
 is  read  out  and  questions  are  allowed
 just  now,  there  would  be  no  use
 having  any  other  discussion.  If  Mem-
 bers  want  that  discussion,  we  can
 have  even  more  than  half  an  hour
 then.  In  that  case,  the  statement
 might  be  laid  on  the  Table  and  they
 might  study  it.

 it  किसान  पटनायक  (सम्बलपुर)  :
 मुझे  हस  सम्बन्ध  में  श्राप  से  एक  चीज  गरजे
 करनी  है  |  नगर  इस  स्टेटमेंट  के  साथ
 रबी  इंडस्ट्रीज  के  साथ  जो  एग्रीमेंट  सभा
 था  नन्दा  साहब  के  वक्‍त  में  उस  एग्रीमेंट
 की  कदापि  नहीं  है  तो  उस  एग्रीमेंट  की  कापी
 भी  टेबल  पर  ले  फर  दें

 अध्यक्ष  महोदय  :  आपने  कह  दिया  y
 वह  देख  लेंगे  ।  भ्रमर  रख  सकते  हैं  तो
 रख  देंगे  ।



 72599  Incident  in

 Shri  Kapur  Singh  (Ludhiana):  With
 regard  to  the  proposal  to  have  ‘the
 half-hour  discussion  on  the  7th,  I
 wish  to  represent  that  if  it  is  con-
 venient  and  possible,  it  might  take
 Place  on  Monday  instead  of  on  Friday.

 Mr.  Speaker:  Some  other  business
 might  be  there  then.

 2.48  hrs.

 PAPER  LAID  ON  THE  TABLE
 STATEMENT  RE:  SUPPLY  OF  FOOTWEAR  TO

 MINERS

 The  Minister  of  Labour  and  Employ-
 ment  (Shri  D.  Sanjivayya):  I  beg  to
 lay  on  the  Table  a  statement  regard-
 ing  supply  of  footwear  to  Miners.
 [Placed  in  Library,  See  No,  LT4323/
 65).

 12,48}  hrs.

 STATEMENT  RE;  INCIDENT  IN
 MANA  CAMP

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  I  am  sorry  to  inform  the
 House  of  an  unfortunate  incident  in
 the  Mana  Transit  Camp  for  migrants
 from  East  Pakistan  on  the  lst  May,
 1965,  in  which  2  migrants  lost  their
 lives  and  a  number  of  persons,  com-
 prising  migrants,  camp  _  staff  and
 Police  personnel,  sustained  injuries.
 According  to  the  reports  received
 from  the  State  Government  and  the
 camp  authorities  the  facts  of  the  case
 are  stated  to  be  as  follows:—

 2.  The  Mana  Group  of  Transit  Cen-
 tres  serves  as  a  clearing  house  for  the
 new  migrants  entering  West  Bengal
 from  East  Pakistan,  who  are  accept-
 ed  for  relief  assistance.  While  in  the
 Transit  Centres,  the  migrants  receive
 cash  doles.  The  Government  of  India
 had  issued  instructions  in  October,
 1964,  that  the  cash  doles  should  be
 paid  every  month  in  three  instal-
 ments  at  an  interval  of  0  days.  This
 system  has  been  introduced  with  a
 view  to  ensuring  that  some  money  is
 available  to  migrants  from  time  to
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 “time  during  the  month  and  that  the
 entire  doles  for  the  month  are  not
 frittered  away  at  the  beginning  of
 the  month.  This  arrangement  could
 not  be  introduced  in  the  Mana  Group. of  Transit  Centres  as  the  available
 staff  was  occupied  with  other  press-
 ing  administrative  duties  such  as  re-
 ception,  dispersal  and  screening  of
 migrants.  The  doles  were  being  paid at  fortnightly  intervals  instead  of
 three  times  in  a  month  in  this  group
 of  transit  centres.  The  Estimates
 Committee  in  its  Seventy-first  Report
 had  also  commented  on  this  fact  and
 recommended  “payment  of  cash  doles
 should  be  made  ६0  the  migrants  in
 instalments  regularly  and  no  adminis-
 trative  diffucluties  should  be  allowed
 to  stand  in  the  way  of  disbursement
 of  doles  in  instalments  and  in  time”.

 3.  On  the  Ist  May,  1965,  disburse-
 ment  of  cash  doles  in  accordance
 with  this  new  arrangement  was  due
 to  take  place  at  the  Mana  Camp.
 Some  of  the  migrants  objected  to  the
 introduction  of  this  new  system  and
 exhorted  others  not  to  accept  doles
 on  this  basis.  Some  of  the  migrants,
 who  had  accepted  doles,  were  assault-
 ed.  A  crowd  of  about  2,000  strong
 went  to  see  the  Chief  Commandant,
 Mana,  Col.  S.  P.  Nandy,  and  pressed
 him  to  restore  the  old  system.  He
 explained  to  the  migrants  that  the
 new  system  had  been  introduced  in
 accordance  with  the  instructions  of
 the  Government  of  India  and  would
 be  beneficial  to  them,  there  would  be
 no  reduction  in  the  quantum  of  doles
 payable  for  each  month,  and  he  tried
 to  persuade  them  to  accept  the  new
 system.  The  crowd  was  in  no  mood
 to  listen  to  his  advice.  A  little  later,
 they  surrounded  the  Camp  Office
 No.  I  where  disbursements  were  to
 take  place.  The  cash  chest  in  this
 camp  office  contained  over  a  lakh  of
 rupees.  The  crowd  became  extremely
 unruly  and  violent  and  tried  to  enter
 the  Camp  Office.  The  Chief  Comman-
 dant,  Colonel  Nandy,  informed  the
 Additional  District  Magistrate  of  the
 situation.  The  Additional  District


